FINANCE DEPARTMENT

NOTIFICATION

Jammu, the 24t April, 2018.

In the said regulations:
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The following shall be inserted as Note 2 below Article 27(aa)
and the existing Note will be re-numbered as Note 1:-

Note 2: The term "Basic Pay” w.e.f 01-01-2016 shall mean the
pay drawn in the prescribed Level in the Pay Matrix, but does
not include any other type of pay like special pay, etc.

The following shall be inserted as proviso below Article 32:-

Provided that with effect from 01-01-2016, Pay means the pay drawn
by a Government servant in the Level of the Pay Matrix as defined in

the Jammu & Kashmir Civil Service (Revised) Pay Rules, 2018.

The following shall be inserted as Article 240-A (VII) below
Article 240-A(VI):
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Provided fu_rrher that the Government servants, who have retired on or
after 01-01-2016 up to 31-03-2018 in the pre-revised Pay Scales/ Pay
Bands, shall be deemed to have actually drawn the emoluments in the
revised Pay Levels for determination of Pension.

With effect from 01-01-2016, full pension (i.e. pension earned by
rendition of not less than the minimum qualifying service prescribed
for full pension) of all the pensioners irrespective of date of their
retirement shall not be less than 50% of the minimum of the pay
applicable in the revised pay levels. The pension shall be sanctioned
with reference to total qualifying service for pension rendered by the

Government employee.

Where pension has been provisionally sanctioned in cases occurring on
or after 01-01-2016, the same shall be revised in terms of these rules.
In case where the pension has been finally sanctioned under the pre-

revised rules and If it happens to be more beneficial than the ,ze:;sm:;
becoming due under this rule, the pension already sanctioned shall no

be revised to the disadvantage of the pensioner.

The following shall be added as sub-rule (c) below Article 240-
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Provided that the Government employees who have retired/died on
01-01-2016 or may retire/dle thereafter, the ‘Emoluments’ for Death-
cum-Retirement Gratuity shall mean basic pay as defined n the Note 2
below Article 27(aa) and dearness allowance as admissible on the date

of retirement.,

Provided that w.e.f 01-01-2016, the term 'Emoluments’ for the
purpose of calculating various pensionery benefits other than
'Retirement/Death Gratuity’ in respect of Government servants who
may retire or die while in service shall mean "Basic Pay” as defined in

the Note 2 below Article 27(aa)of these Regulations.
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The following shall be Rules (Schedule XV):-

Family Pension-cum-Gratuity
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By the order of Governor of Jammu and Kashmir,

Sd/-
(Navin K. Choudhary), 1AS,
Principal Secretary to Government,
Finance Department.

No. A/Misc (2008)-temp-1233 Dated: 24.04.2018.

Copy to the:-
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. Director Audit & Inspections.
. Director Budget J&K.
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Advocate General J&K High Court Srinagar/Jammu.

All Financial Commissioners.

Principal Accountant General, J&K Srinagar/Jammu,

All Principal Secretaries to Government.

Principal Secretary to Hon’ble Chief Minister.

Principal Secretary to Hon'ble Governor.

Chief Electoral Officer, J&K, Jammu.

All Commpr/Secretaries to Government.

Principal Resident Commissioner, 5 Prithvi Raj Road, New Delhi.

Divisional Commissioner Kashmir/Jammu.
J&K Srinagar/Jammu.

Principal Secretary to Chief Justice J&K High Court Srinagar/Jammu.

Registrar General, J&K High Court Srinagar/Jammu.
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. 1/c Website, FD. (www.jandkfinance.nic,in).
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Director Finance, Principal North
Jammu/Srinagar. em Zonal Accountancy Training

Institute
Director Accounts & Treasurles Srinagar/Jammu
All Director Finance/Financial Advisors & CAO's.

Joint Director Funds Organization Srina
All Treasury Officers, gar/Jammu,

General Manager, Government Press for publi
Director Local Fund Audit and Pensions, Jp&K. cation In Government Gazette.

pvt. Secretary to Chief Secretary.

pvt. Secretary to Hon'ble Ministers/Hon'ble Mini .
the Hon'ble Ministers. sters of State for Information of

All officers/Section officers of Finance Department.
president Non-Gazetted Employees Union Civil Secretariat Srinagar/Jammu.

[IC\. An j:L'iz!‘Iv‘i),,

Director (Codes),
Finance Department.

I/c Website, GAD (www.ikgad.nic.in).
Government order file (W2scs).



